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OOMMt1'1i5i5 ON PRIVATE MBMBBBS' BILL AND RESOLUTION 

SEVENTY-FIFIH REPORT 

(Presented on 18-4-1984) 

I. the Olairman of the Committee on Private Members' Bills aDd ~ 
lotions. haviDR beeacauthorised by the Committee to present the Report on 
their ~. present this Seventy-fifth Report. ' 

2. The Committee met on 17 April 1984 for-
I Examination Qf the Constitution (Amendment) Bill, 1984 (Amend .. 
. ment of lllfide 169) by Shri Chitta Basu Under rule 294(1) <a> of 

the Rules of Procedure. 

II. aassification and allocation of time fordiscussioa of Bills (vide 
Appendix) under clauses (b) and (c) of Rule 294(1) of the 
Rules of Procedure. 

Examination of " Constitution (Ank!ndmenl) Bill. 

3. The Committee considered the Constitution (Amendment) Bill, 198,.. 
(Amendment of article 169) by Sbri Chitta Basu and arrived at the foIlowir'D 
:findings as a result of the examination of the Bill:-

Findings of the Committee 

The Bill seeks to amend article 169 of the Constitution with a view to. 
mako it mandatory lor the Govermnent to bring forward a Bill for the aboll," 
tion or creation of the Legislative Council of a State in case a resolution to / ' 
that effect has been passed by the Legislative Assemblv of the State in accord- .~ 
ance with the provisions of the Constitution. 

After considerin~ all aspects of the Bill, the Committee recommend that 
the Member may be permitted to move for leaVe to introduce the Bill. 

Classification and allOCation of time to Bills 

4. The Committee considered classification and allocation of time for 
discussion of Bills specified in the Appendix. 

5. After considering al1 aspects of the Bills, the Committee recommenl 
that ~th the Bills referred to in the Appendix be placed in category 'B'. The 
Commtttee recommend allocation of time for each of the Bills as shown in 
column 5 of the Appendix. 

Recommentimiona 

6. The Committee recommend that-

(i) Sbri Chitta Basu be permitted to move for leave to introduce his 
Constitution ( Amendment) Bill; 

(ij) the classi~ation and ~ation of time to Bills by the Committef 
as shown ID the Appendix. be alUeed to by the House. 

:NEW DEun; 

17 Aprtl. 1984 
28Chaztra. 1906 (Saka) 

G. LAKSHMANAN 
ChoJrmat'l 

Committee on Private Member.'" 
Bills and Re.fOlu';olUJ. 



8L Name of the Bill and the Member-in-charge 

No. 
Bill No. Categ«y TlDle recom-
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1 The Coaatitution (Amendment) Bill, 1984 I 1 of 1914 

(Aflllndmmt ., .,'idrs 341 4IIIl342) by 
8hri Ram LaI Rabi. 

2 The Abolition of Begging BiU, 1914 by Shri: 26 of 1984 

B.V. DeDi. 
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GMGIPND-290 LS-18-4-84-460 

m:QD.n'CDded ;maMkd by 
thcCammiUe 
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